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SHRI M. P. BHARGAVA: May I
know whether the displaced persons
from Chhamb and Akhnoor living in
the camps on the river Chenab have

since been rehabilitated or they are
still there?

SHRI JAISUKHLAL HATHI; There
are, as my colieague said, 7,000 peo-
ple. families, who have yet to be re-
hibilitated. Except 60 all others have

gone to their original sites, Only 60
are in the camps.

SHRI OM MEHTA: The Minister
said that there are 7,000 families who
are still to be rehabilitated. There
are some who have gone to the
Chhamb area. How long will they be
given assistance because they are
not getting anything from their agri-
cultural land? ‘

SHRI JAISUKHLAL HATHI: Out
of these 7,000 people, 2,000 families
were resettled by April 1966. For
them the question does not arise.
Then 4,000 were to be resettled by
the end of October 1966 and for the
period from April to October we are
considering giving them maintenance
allowance. For the other 2,200 who
are to be rehabilitated by April 1968,
we are considering giving assistance.

SHRI A. P. CHATTERJEE: May I
know whether the Minister is aware
that due to the Indo-Pak war there
has been influx of refugees into West
Bengal also? May I know whether
out of the sum of Rs. 15 crores,
which the Ministry is thinking of
spending for the rehabilitation of refu-
gees, some amount will be diverted
to Bengal? In this connection I may
say that out of the total amount of
Rs. 590 crores of assistance to the
States, 30 per cent, is the general
allocation for special needs but West
Bengal has so far got only one crore
although 30 per cent. of which comes
to Rs, 170 crores. Will the Minister
see this and in view of the great
injustice done to the West Bengal
Government in this matter of alloca-
tion of special need grants, will he
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think of spendig somethig for Bengal
for rehabilitating the refugees who

have come in the wake of the Indo-
Pak war?

SHRI JAISUKHLAL HATHI: The
question relategs to the displaced per-
sons in Punjab, Jammu and Kashmir
as well as Rajasthan who were dis-
placed during the Pakistan hostilities.
This amount of Rs. 15 crores is meant
for the Western side and it does not
include anything for the Eastern side.

SHRI A. P. CHATTERJEE:

We
are being neglected.

SHRI JAISUKHLAL HATHI: 1t is
not a question of neglect. For the
East Pakistan displaced persons, lots
of amounts have been sanctioned and
in the last Budget, if the Member re-
members, we had quite a good amount,
even more than this amount, sanc-
tioned for East Pakistan refugees.

*268. [The questioners (Sarvashri
Yella Reddy and P. K. Kumaran)

were absent. For answer, vide cols.
2260 infra.}

*269. [The questioners (Sarvashri
Niren Ghosh, M. S. Oberoi and Uttam
Singh Dugal) were absent. For ans-
wer, vide cols. 2260-61 infra.]

INSTALLATION OF METERS TO RECORD
TELEPEONE CALLS

*270 DR. (MRS). MANGLADEVI
TALWAR: Will the Minister of
COMMUNICATIONS be pleased to
state:
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(a) whether the Government pro-
poses to instal] meters to record tele-

phone calls at the residences of the
subseribers; and

(})) if so, how long it will take to
arrive at a decision in the matter?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) No, sir.

(b) Does not arige,
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DR. (MRS). MANGLADEVI
TALWAR: 1 would like to brng to
the notice of the Minister that as the
new type of telephones installed are
very defective, exorbitant sums are
being charged from the subscribers
for wrong calls and there is no way
to know by the subscribers what is
the cause of that. There are meters
for electric supply consumption, they
have meters for water supplies and
there is no reason why there should
be no meter for the telephone calls
specially when there is no way to
know the exact position. I was
charged last year for the telephone
calls for the months that I was never
here when my telephone was not in
use and nobody could get at it. Not
only myself but my other colleagues
were also charged similarly. I would
like to know from the Minister if he
is thinking of devising some other
means, if not the meter to get over
this difficulty?

SHRI I. K. GUJRAL: I have a
great deal of sympathy with the
Member it she was charged for the
days that she was not here and I am
quite prepared to look into that
complaint. So far as the general
situation is concerned, the calls put
through on a telephone are regularly
metered. The meters are installed in
the exchanges and not in the resi-
dences of the consumers, Unlike the
electric meters we have not yet been
able to devise a design which can be
cent per cent. tamper-proof. If we
are able to devise such a tamper-
proof design, then we will think of
installing it at the residences also.
For the time being we are thinking
that at least in those places where
PBX Exchanges are there, as in
hotels where they have to charge
from the consumers, there we are
thinking of giving them meters so
that they can get money for payment
purposes. Even there it will be the
meter in the exchange on which the
bills will be issued. Also we are
examining the possibility that the
STD meter and the local call meter
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should be separated and for that a
new design has been devised.

Thirdly we are prepared to examine
the possibility that if any Member
or any consumer particularly com-
plaints that he is being overcharged
and he is not satisfied by the enquiries
that we make, we can give, on spe-
cial request, a meter at his residence
later on, not now but after a year,
when they can compare the total
calls but for Dbilling purposes the
meter in the Exchanges will be used
for final reading.

(Several Hon. Members stood up).

PROF. SATYAVRATA SIDDHAN-
TALANKAR: There is a telephone
installeq in Mathura Road which . ..

MR, CHAIRMAN: 1 am coming to
you also. One gentleman is standing
and speaking, you see,

SHRI V. M. CHORDIA: We have
been standing also.

AN HON. MEMBER: And Mr. Sapru
there has been standing for some
time.

MR. CHAIRMAN: I must apologise

to you, Professor. Let Mr, Sapru
put his question.
SHRI P. N. SAPRU: I think all

these meters and bills are wrong. I
have paid very heavy bills for tele-
phone calls. I cannot understand on
what basis the calls were calculated.
I think there is something wrong with
the telephones, something wrong
somewhere, I think the hon, Minis-
ter should investigate into this mat-
ter. They had put down some 600
calls when I was not here even and
I have had to pay more than Rs. 500
this year.

SHR] I. K. GUJRAL: I have great
respect for the hon. Member who is
a senior Member and I cannot but
take noize of what he says. The
only thing T would submit is that one
of the reasons for this increase is the
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fntroduction of subscribers trunk
dialling system. The subscribers may
Took after the telephone instruments
more carefully. In one’s absence the
servants or guests or somebody else
can misuse the telephone. I would
like to give only one example which
may perhaps convince hon. Members
to some extent. Ewver since the STD
came the growth of trunk calls has
been very considerable. Between
Delhi and Lucknow or between Delhi
and Jaipur the trunk calls have gone
up 70 or 75 times, They run to
-thousands. Therefore, I submit that
it will be better to look after the ins-
truments more carefully, keep it
locked up. That will help. So far
a8 individual complaints are concern-
ed I can assure the hon. Members
that we are willing to look into them
and we do look at every complaint
-ag carefully as we can.

PROF, SATYAVRATA SIDDHAN-
TALANKAR: Sir, I yielded to Dr.
Sapru.

MR. CHAIRMAN: The lady stand-
ing there may put her question.
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SHRI B. K. P. SINHA: May I know
whether the hon. Minister is aware
of a problem of a slightly different

nature? Very often when we dial a
particular number we are informed
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from the other side that it is wrong.
In that case also because it is auto-
matic one is charged. And because
1t is an automatic system when a
wrong number is connected what can
we do? Every day some four or five
calls are put through by me and they
are of this nature. The reply is that
I have got the wrong number. I
take care to check up that it is really
the correct number that I am con-
necting '

SHRI I. K. GUJRAL: I am aware
that the numbers can be wrongly
connected and the meter recording
also may be wrong. One of the re-
medies is for the subscriber to ring
up the Supervisor immediately. In
that way he can get credit for the
call,

SHRI A. D. MANI: May I ask the
hon. Minister how these local calls
are metered? Are they metered by
a common meter in the Exchange or
is there a separate meters for every
number? And will he give permis-
sion to the telephone subscribers to
go to the Telephone Exchange and
inspect the meter from time to time
and satisfy themselves that they are
in sound working order? A large
number of people feel that they are
being charged for calls which they

did not make. We would like to know
whether these meters are working
properly.

SHRI I. K. GUJRAL: I may tell
the hon. Member that every telephone
has a meter. Secondly so far as
visiting and inspecting the meters is
concerned not only the hon. Member
but every subscriber is welcome to
go to the Exchange ang see for him-
self. It is not a question of permit~
ting. They are welcome, I say, be-
cause it makes the subscriber under-
stand how the telephone works and
how the meter is functioning.

st Sy AT & ST R ¥
7 qu AT § P ot sravae swfe
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( Several hon. Members spoke)

MR. CHAIRMAN: How many
people would like to talk? Twenty?
I have allowed some ten or more. 1
shall then take up one question only
and keep quite. The whole House
wants to take part. I do not know

where I am. I don’'t know what to
do. Suggest to me what I should do.
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(Several hon. Members stood up)
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MR. CHAIRMAN: 1
people have taken part.
tion.

think many
Next ques-

CosT oF MaINTAINING UNION
MINISTERS

*271. SHRI JAGAT NARAIN: Wili
the Minister of HOME AFFAIRS be
pleased to state: .

(a) the total cost of maintaining a
single Union Cabinet Minister every
month including salary, accommodas-
tion and other expenses;

(b) whether there is a proposal to
bring down this cost; .

(¢) the amount spent annually to
maintain the entire Union Cabinet of
Ministers inclusive of Ministerg of
State and Deputy Mimsters; and

(d) whether Government propose
to effect a reduction in this expendi=
ture; and if so when?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN):
(a) and (c) A statement is attached.
[See Appendix LXI, . Annexure No.
121

(b) and (d) No such proposal is
under consideration.

oY @ AW : FS(L TET A
UF ©oHe 39w 9% @ fRar ) s
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“Whether Government propose to
effect a reduction in this expendi-
ture; and if so, when?”
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